117 Untouchability (Offences

they might one day begin to usurp
Government land and then we might
have to introduce another Bill.

With these words, I support the Bill.

SHRI I. K. GUJRAL : Sir, my friend,
Mr. Habib Tanvir, is a leading artiste
of /the country and we are proud of
hinx” 1 am grateful for his pointing
out what he has said, and I do realise
that a city does remain a village unless
housing facilities are provided. Also
a stage has come when we must give
a better deal to our artistes. To a
very limited extent we are trying to
accommodate their needs in D.D.A.
housing. In the past we were thinking
that perhaps more auditoria and such
other facilities could come up if we
could allot lands to some societies 1n
the town. Lands were given to some
societies, but they did not render any
rchef because, even when the buildings
came up. their rents were very high, and
the amateur groups could not function
as they should have functioned. Simi-
farly in the plastic arts no facilities are
avatlable m this town I can assure him,
so far as this Mistry 1s  concerned,
that we will try to cooperate 1n this
as much as possible But the basic
thing, 1n the order of things, is that the
imtiative 1n this has naturally to come

from the Ministry of Culture And if
the Ministry of Culture needs some
support from the Mimstry of Works

and Housing either by way of allotment
of houses or by way of allotment of
land, we will very glad to cooperate
with them 1 have also instructed
orally. by an oral order on the D.D A.
that in all therr new colonies such faci-
lities should also be provided.

MR. DEPUTY CHAIRMAN The
question is :
“That the Bill be passed.”
The motion was adopted. !
MR DEPUTY CHAIRMAN We
now pass on to the mnext item of

business.
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MOTION FOR CONSIDERATION OF
THE FIRST REPORT OF THE COM-
MITTEE ON RULES

SHRI SASANKASEKHAR SANYAL
(West Bengal) : Mr. Deputy Chairman.,
Sir, T beg to move the following Mo-
tion:

“That the First Report of the Co-
mmittee on Rules presented to the
Rajya Sabha on the 10th April, 1972,
be taken into consideration.”

I can give the background. The Co-
mmittee did not meet for some time.
There was a letter addressed to the Co-
mmittee by Shri Chandra Shekhar and
the Secertariat was good enough to fur-
nish us with that letter. We met in Co-
mmittee, considered these things and
came to the unamimous conclusion that
the Rules should be amended as request-
ed.

The question was put and the motion
was adopted.

SHRI SASANKASEKHAR SANYAL:
T move :

“That this House agrees with the
amendments to the Rules of Proce-
dure and Conuduct of Business in
the Councii of States (Rajya Sabha)l
contained in Appendix I of the First
Report of the Committee on Rules
presented to the Rajya Sabha on the
10th Apnl, 1972.”

The question was put and the motion
was adopted.

THE UNTOUCHABILITY (OFFEN-

CES AMENDMENT AND MIS-
CELLANEOUS PROVISION) BILL,
1972

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S.
RAMASWAMY): Mr. Deputy Chair-
man, Sir, I beg to move the following
motion :

“That this House concurs in the
recommendation of Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill
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to amend the Untouchability (Offen-

ces) Act, 1955 and further to amend

the Representation of the People Act,

. 1951, and resolves that the following

. members of the Rajya Sabha be no-
minated to serve on the said Joint

. Committee:—

- 1. Dr. K. Mathew Kurian

. Shri Ram Sahai

. Shri M, C. Balan

. Shri O. P. Tyagi

. Shri N, H. Kumbbhare.

. Shri Shishir Kumar

. Shri A. K, A. Abdul Samad

, Shri Jamna Lal Berwa

. Shri Kota Punnaiah

. Shri Mahabir Dass

. Miss Saroj Purushottam Khapar-
de
Shri Chandrasekhar

Shri Kalyan Chand
14, Pt. Bhawaniprasad Tiwary
15. Prof. S. Nurul Hasan.

The question was proposed.

SHRI B. P. NAGARAJA MURTHY
«(Mysore) : Mr. Deputy Chairman, Sir,
while welcoming the amending Bill, T
would like to make a few observations.
Three years after the first session of
both Lok Sabha and Rajya Sabha, in
the year 1955, the original Act was en-
acted and ten years after the original
Act, the Government of India acted. It
took them ten years to find out the loop-
holes and lacunae in implementing the
original Act. In the year 1965 the Gov-
ernment of India was pleased to appoint
a Committee under the Chairmanship
of Shri Elaya Perumal and that Com-
mittee took three years to submit its
report. After three years now, this
amending Bill has been brought before
both Houses, That shows how the Gov-
ernment of India is moving about re-
moving the evil practice of this untou-
chability. Even the amending Bill is
not comprehensive cnough tc eradicate
this evil because it is more an economic
problem than a social problem because
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among the educated people and those
who are highly enlightened and those
who are highly placed in the society
we do not see much of untouchability.
We find untouchability more among the
poorer and the uneducated classes., So,
if untouchability is to be removed, first-
ly, their economic problems must be ta-
ckled. So, asprusyata hatao should be
given preference over garibi hatao. Un-
less asprusvata hatao is given priority,
no amount of legislation will solve this
problem of untouchability. As aa ad-
vocate, I have come across instances
where even officers who are to take cog-
nizance of offences under the Untoucha-
bility (Removal) Act, they themselves
practise untouchability and even the ju-
dicial officials who are expected to give
verdict on merits, they themselves also
practise untouchability. So, there should
be a provision under this Act to punish
officers also if they practise untouchabi-
lity.

I make these observations in the hope
that the Select Committee will take all
these matters into consideration and
make a comprehensive legislation.

=} W AN qEF (I F_;) ¢
qrega?, 39 fagas & A0y $ITZT
# zgar fadza &% =rgar § &
gfeaal & qua f3g TR T AR
g e & 99 a99 ¥ g9 fqgas N
st &1 M7 Fgrr gar (T z5d
Fo T@ G F AR FGI
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Y gg &1 Faa faar aar AT AT
giTe gEE @i faar q@e 0 3ER
FaT wgi ar afew § A ermfwa
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&, & qF ag d51 gar & oY fratee
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SHRI K. S. RAMASWAMY : I agree:
that economic and educational advance-
ment of the commuaity is necessary for
the eradication of the evil. But, Sir,
when the existing Bill was found inade-
quate, the matter was referred to the
Elayaperumal Committee which went
into the economic and educational back-
wardness of the Harijan community. It
went into the existing provisions of the
law and the existing conditions of the
community and then they have given
their recommendations. We have ad-
opted and incorporated almost all those
recommendations, I think. Sir, the hon.
Member made some allegations against
the Chief Minister of the State. 1 deny
these allegations. No Minister will con-
nive in such an activity...

SHRI SHYAM LAL YADAYV : The
hon’ble Minister is unnecessarily deny-
ing. Please enquire into the affairs and
then state the position clearly.

SHRI K. S. RAMASWAMY : How-
ever, that is not relevant to the Bill.
Whatever suggestions are given with
regard to this Bill will be considered.

MR. DEPUTY CHAIRMAN : The
question is:

“That this House concurs in the
recommendation of Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the
Bill to amend the Untouchability
(Offences) Act. 1955 and further to
amend the Representation of the
People Act, 1951, and resolves that
the following members of the Rajya
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Sabha be nominated to serve on the
said Joint Committee :

. Dr. K. Mathew Kurian

Shri Ram Sahai

Shri M. C. Balan

Shri O. P. Tyagi

Shri N. H. Kumabhare

Shri Shishir Kumar

Shri A, K. A. Abdul Samad
Shri Jamna Lal Berwa

Shri Kota Punnaiah

Shri Mahabir Dass

. Miss Saroj Purushottam Kha-
parde

12. Shri C. P. Majhi

13. Shri Kalyan Chand

14. Pt. Bhawaniprasad Tiwary
15. Prof. S. Nurul Hasan.”
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The motion was adopted

THE GENERAL INSURANCE BUSI-
NESS (NATIONALISATION) BILL,
1972

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMA-
TI SUSHILA ROHATGI) : Sir, on be-
half of Shri Y. B. Chavan, I move:

“That this House concurs in the
recommendation of Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill
to provide for the acquisition and
transfer of shares of Indian Insuran-
ce Companies and undertakings of
other existing insurers in order to
serve better the needs of the econo-
my by securing the development of
general insurance business in the best
interests of the community and to en-
sure that the operation of the eco-
nomic system does not result in the
concentration of wealth to the com-
mon detriment, for the regulation and
control of such business and for
matters connected therewith or inci-
dental thereto, and resolves that the

following Members of the Rajya
Sabha be nominated to serve on the
said Joint Committee:

Shri Balachandra Menon

Shri Chandramouli Jagalamudi

Shri Babubhai M. Chinai

Shri D. P, Pawar

Shri J. P. Yadav

. Shri B. K. Kaul

Shri Kanchi Kalyanasundaram

Shri N. G. Goray

. Shri V. B. Raju

. Shri N. R. Choudhury

. Shri H. M. Trivedi

. Shri A. G. Kulkarni

. Shri Ganesh Lal Mali

. Shri T. A. Pai

. Shri K. L. N. Prasad.”
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Hon. Members will recall that the
management of the undertakings of ge-
neral insurance companies vested in
Government, pending nationalisation of
such business, under an ordinance which
was issued on 13th May, 1971 and which
was replaced retrospectively from the
same day by an Act. This was the first
step in the process of nationalisation of
general insurance business which was
decided to be implemented in two stages.
The second and final step is now being
taken and for this purpose the General
Insurance Business (Nationalisation) Bill,
1972 was introduced in the Lok Sabha
on the 29th May, 1972.

During the course of the debate on
the previous Bill, namely the General
Insurance (Emergency Provisions) Bill,
1971, the Finance Minister had assured
both in the Lok Sabha as well as in this
House that when the Bill for acquiring
the ownership of the business is intro-
duced he would move for referring the
Bill to a Joint Committee of the Houses.
In fulfilment of that assurance, a mo-
tion was moved in the Lok Sabha on
the 30th May, 1972 for referring the
Bill to a Joint Committee of the Houses
consisting of 30 Members from the Lok
Sabha and 15 Members from the Rajya



